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MOT 0 RE: CO ElV...PT 0 T 
HOUSE BY SOME PERSONS IN VISI-

TORS' GALLERY 

MR. D UTY-SP : As the 
o i aw r at about 16.15 hours 

today, two vi itor calling themselve 
Pratap Singh Chaudhary son 0 Shri 
Ram Singh orain and afe Singb 
SOn of Shri Prlthvi Singh shouted slo-
g ns rom the Visitors' Gallery. The 
Wa1ch and Ward Officer too them 
into (:ustody immediately and interro-
ga d th m. Th vis:tors have made 
statem nt but have n t express d any 
regret for th ir action. 

I bring this tto the notice of the 
Hou e foOr such act·on" as i may deem 
fit. 

THE MINISTER OF STATE IN 
~HE MI ISTRY OF HOME AFFAIRS , 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P VEN-
KATASUBBAIAH): Sir, with your 
permi~sion I beg to m~ve this motion: 

"Th:s HOUSe resolves that the 
persons calling themselves Pratap 
Singh Chaudhary son of Shri Ram 
Singh Sorain and Nafe Sin'gh son 
of Shri Prithvi Singh, who shouted 
slogans at about 16'.15 hours today 
from the Visitors' Gallery and whom 
the Watch and Ward Officer took 
into custory imme,diately, have 
committed a grave offence and are 
guilty of the contempt o'f this 
House.' 

"'This House fUI'ther resolves that 
they be let off with a stem warning 
on the, rising 0'1. the lIouse today." 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"This House resolves that the 
persons calling themselves Pratap 
Singh Chaudhary son of Shri Ram 
~ingh . Sorain and Nafe Singh son 
of Shri Prithvi Singh, who shoulted 
slogans at about 16.15 hours today 

. trom R:.S I 

trOll) the Visitors' GaIler7 d 
hom the Watch and Ward 

cer took .into custody immediatel,y '" 
ave committed grave offence and 

are guilty ot t con'tempt of tb:s 
House. 

This House further resolv~ t 
they be let off with a stern warning 
on the rising of the HoUSe to-
day!' 

The motion was adopted. 

---. 
21.51 hn. 

MESSAGES FROM RAJYA SABHA 
,-,r-'ontd. 

SECRtETARY: Sir, I have to report 
the following messages r..eceived from, 
the , Secretary-General of Rajya 
Sabha :-

(i) "In accordance with the provi-
sions of rule 127 of the Rules of 

Procedure and Conduct of Busi-
ness jn the RajYa Sabha, I am 
directed to inform the Lok Sabha 

that the Rajya Sabha, at its 
sitting held on the 16th Septem-
ber, 1981, agreed without any 
amendment to the Burmah Oil 

Company [Acquisition of 'Shares 
of Oil India Limited and of the 
Undertakings in India of Assam 
Oil Company Limited and the 
Bwmah Oil Company (Ind' a 

TradiIl;g) Limited] Bill;- lSJ31, 
which was passed by the Lok 
Sabha at its sitting held on th~ 
7th September, 1981/, 

(ii) t'In accordance with the provi-
sions of Rule 127 of the Rules of 

. Procedure and Conauct of Bu-
siness in the RajYa Sabh~ I am. 

directed to inform the Lok Sabha 
that the Rajya Sabba, at its sit-

-. ting held on the 16th September, 
1981, agreed . without aD7 am-
encin1enlf: . tQ the Maritime Zon~s 
of India (Regulation of Fishing 

by Foreign. Vessels) Bill, 1ts1, 


